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PER:  BENCH 
 

 

Learned Chartered Accountant for the Appellant, in submitting Form 

No. SVLDRS-4 alongwith its annexures, requests for withdrawal of the 

appeal as the issue has been settled under the “Sabka Vishwas 

(Legacy Dispute Resolution) Scheme, 2019” and they have received 

discharge certificate after payment of the amount, as directed.   

 

2. Learned Authorised Representative is present and he admits 

that Appellant discharged its duty liability as settled under “Sabka 

Vishwas (Legacy Dispute Resolution) Scheme, 2019”    

 

3. In view of the fact of the matter, the appeal stands dismissed 

as withdrawn. 

 
(Dictated and pronounced in the open court) 

  

 

  
 (Dr. Suvendu Kumar Pati) 

Member (Judicial)  

 

 

 

(Anil G. Shakkarwar) 

Member (Technical) 
 

Kajal 

 

 

 

 

 


